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CP NO.32/ALD/2016

Sh. Adesh Tandon, PCS for the petitioner company. Sh. Kuldeep Singh, proxy

for OL representing the Central Government.

In the present matter a report from the Additional Commissioner, Income Tax,
Kanpur is received by its communication dated 08.12.2017 in respect of the
companies. A copy of this report be provided to the counsel for the applicant witha
liberty to file a formal comment to such report, specifically from para 8 to 10 of the

report and keeping in view of this no objection is received from the Income Tax

Department with certain observations that amalgamated company would not be
entitled to set of unabsorbed depreciation and to brought forward losses of their
amalgamating company i.e. Carpo Electronic Ltd. Hence, we are of the view that an

appropriate order can be passed after hearing the counsel for the Income Tax

Department.

The matter to be listed on 10" January, 2
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